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(2023) 01 TDSAT CK 0010

In the Telecom Disputes Settlement And Appellate Tribunal

Case No : Telecom Petition No. 2 Of 2023

Airgenie Communications Private Limited APPELLANT

Vs

Union Of India RESPONDENT

Date of Decision : 23-01-2023

Acts Referred:

Citation : (2023) 01 TDSAT CK 0010

Hon'ble Judges : Dhirubhai Naranbhai Patel, Chairperson;Subodh Kumar Gupta, 
Member

Bench : Division Bench

Advocate : Aparna Iyer

Judgement

Having heard the counsel appearing for the petitioner and looking to the facts
and circumstances of the case, notice upon respondent; dasti and email in
addition, returnable within six weeks.

Counsel for the petitioner insisted for interim relief that no coercive steps shall
be taken in pursuance of letter of the respondent dated 9.1.2023 which is at
Annexure P-22 especially keeping in mind the fact that earlier letter dated
5.8.2022 has already been withdrawn and the respondent has unnecessarily
encashed the Bank Guarantee given by the petitioner.

In view of this, we hereby restrain the respondent from taking any coercive steps
in pursuance to letter dated 9.1.2023 which is at Annexure P-22 to the memo of
this petition, till the next date of hearing.

Counsel for the petitioner at this stage seeks leave to join DoT, notice to be
served by dasti as well as email to Secretary, DoT as party respondent no. 2.
Permission, as prayed for, is granted. The necessary amendment should be done
by the petitioner with red ink on or before 2.5.2023.

Post the matter under the head same head on 2.5.2023.
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